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(ii) Note given by the Ministry of
External Affairs, New Delhi,
to the Embassy of Ching in
India, on the 5th September,
1964, in reply to the Chinese
Foreign Ministry's note dated
the 7th July, 1964.

(iii) Note given by the Ministry
of Foreign Affairs, Péking, to
the Embassy of India in
China on the 7th July, 1964.

[Placed in Library, See No. LT-
2994/64].

STATEMENT RE: GOVERNMENT'S DECI-
SION NOT TO CONSTITUTE A HIGH
POWERED COMMITTEE TO GO INTO THE
WAGE STRUCTURE OF THE EMPLOYEES
OF THE TWO AIR CORPORATIONS

The Minister of Civilk Aviation
(Shri Kanungo): I beg to lay on
the Table a Statement regarding
Government’s decision not to consti-
tute g3 high powereq committee to go
into the wage structure of the em-
ployees of the two Air Corporations
as announced by the Minister of
Transport in Lok Sabha on the 24th
March, 1964, and to set up a National
Industria] Tribunal to adjudicate on
the charter of demands of the em-
ployees of Air-Indin. [Placed in Lib-
rary, See No, LT-2005/64].

NoTIFICATIONs UNDER MOTOR VEHICLES
Acr

The Minister of Transport (Shrl\

Raj Bahadur): I beg

(I) to re-lay on the Table—

(i) a copy each of the following
Notifications under sub-sec-
tion (8) of section 138 of the
Motor Vehicles Act, 1839:—

(a) Notifleation No. F.12|64|62-
PR(T) publisheq in Delhi
Gazette dateq the 24th Oc-
tober, 1963, making certain
further amendments to the
Delhj Motor Vehicleg Rules,
1940.
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(b) The Inter-State Transport
Commission (Amendment)
Rules, 1964, published in
Notification No, S.0. 869
dated the 14th March,

1964.
[Placed in Library, See No. LT-

2785/64].

(ii) a copy of the Merchant
Shipping (Form of Passenger
Ships’ Survey Certificates)
Rules, 1964, publisheq in No-
tification No. G.S.R. 589 dat-
ed the 11th April, 1964 under
sub-section (3) of gection 458
of the Merchant Shipping
Act, 1958.

[Placed in Library, See No. LT-
2944/64].

(II) to lay on the Table a copy of
Notification  No. F.12(76)/60-62|-
Transport, publisheq in Delhi Gazette
dated the 27th February, 1964, mak-
ing certain further amendments to
the Delhi Motor Vehicles Rules, 1940,
under sub-section (3) of section 133
of the Motor Vehicles Act, 1839.

[Placed in Library, See No. LT-
2996/64).

NOTIFICATION, ETC. UNDER NATIONAL
CO-OPERATIVE DEVELOPMEINT COR-
PORATION AcCT

The Minister of Community Deve-
lopment and Co-operation (Shri 8, K.
De): I beg to lay on the Table a
copy each of the following papers:—

(i) The National Co-operative
Development Corporation
(Amendment) Rules, 1964,

publisheq in Notification No.

GSR 1058 dated the 26th July,

1964, under sub-section (8)

of section 22 of the National

Cooperative Development

Corporation Act, 1962.
[Placed in Library, See No. LT-

2097/64].

(ii) Certified Accounts of the
National Cooperative Deve«
lopment Corporation together



